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No, 19714/H2/2006Law
Fhurwsananthopuram, “2nd April 2008,

Inexercise of the powers somferead by weton 3 of
the Notaries Act, 1952 (Central Act 53 of 1952) nead
with sub-rule (4) of Rule # and Rule 8A of che
Notariea Rules, 1936, the Doverament of Raeila
liereby extend the wres of peactice  alrcady  assigned
ty Scb PL DL Thomas,  Advocate  and  Notary,
Pudokadan  Hous:,  Plor No, %, Nehru  Nagar,
Thrissu-680 O G Phegor Talnk  in the Bevenue
Digirict of ‘Threwsur for fve Yours with  effact from
2L 2007 wude Notification Neoo 6251 He 2007 Linw

datad 862007 w the entire Reveoue  Dittrior of

Themsur with  offect  feom T9RSH00 wnd up
212012 with Wegister Ne, BAT/TOR,

(=]

No, 20212 FH2 2006, Law,
Thirumamanthapurom, 28d Apeil 2008

o exorcise of the powers conferred by section
Baof the Noturies Act, 19532 (Contral Act 53 of
1952} read with sub-rule (#)'of Rule il and Ruls #A
of the Notaries Ruleg, 1956, the Government of Kerals
herelyy extond the area of prictice alrendy  astignesd
w Sri O . Vasudevan, Advocate & Notary,
Vallhyan  Mano, Poothole,  Thrissge680 004 §n
Thrimur Taluk o the Resenue Distdot of Thrisae
fop live years with  effcet [rom 20420005 wde
Notification Noo 1804 42000 Law  aaied 8-2-2008
to the eatiee Rovente  Districl of "Uhrisur with effec
brpn 25-3-2000  and  wpee 27420140 with Reginer
No, 217 TUR.

(3)
No. 22476/H4/2007[Law.
Thirsomuanthapuram, 22ud April 2008,

In exercise of the powerz conferred by sections
8 and 5 of the Notarics Act, 1952 (Qentral Aot 53 of
1959) read with sub-rule (4) of Rule B of the Notaries
Rules, 1936 the Government of Kerala hereby
re-appoint Sri K. Asokan, Advocate, Muthirayil
Paramba. P. O, Puthivangadi, Kozhikode as Notaey
for a further period of Bve years with effect from
(-2-2008 in tho nroa comprising Koszhikode Taluk
in the Revenue District of Kozhikode with Register
No, 47197/ KK,

(+)

No. 24732[/H+4/2007 /Law.
T iwraounanthapuram, 2dad April 2008,

1u exercise of the powers conferred by sections
% and 5 of the Noturies Act, 1952 (Central Act 53 of
1952) read with sub-rule (4) of Rule 8 of the Notaries
Rules, 1956  the Goverwnent of Kerala liereby
re-appoint  Sri G, Appan,  Advoecate,  Ammam,
Miarket Junction, Kuravankonam, Kowdiar P O,
Thiruvananthapuram as Notary for o further period
of five yenrs with effect [rom 23-3.2008 in the arag
comprising the Thiruvananthapuram Taluk in the
Revenue Districk  of Phiravananthaporom  with
Register No. 82000/ TVEM,

(¥ y
No. 23734/ H4/2007Law.
Thiruvananthaparam, 22ud Aprel 2008 .

In exercise of the coaferred by tections
3 and 5 of the Notiries Act, 1952 (Central Act 53 of
1952) read with suberulc {4) of Rule 8 of the Notanes
Rules, 1236 the Government of Kerala herehy
re-appoint  Sri Babu Jeeph, Advocate, Manarkitty
House, Kaloor Church Road, Vengalleor I O,
Thody mzha-685 384 as Notary for o farther period
of five years with effect from ?9-1-2008 in the ares
comprising Thodopuzha Taluk i the Revenys
District ol Idukki with Register No, 2/2000/TDKY .

(6)
No, 24598/H4/2007/ Law,
Thiruvananthapuram, *2nd April 2008,

In exercise of the powers conlerred by sections
3 and 5 of the Notaries Act, 19324 (Central Act 53 ol
1952} road with sub-rule (4) of Rule § of the Notaries
Ruies, 1956 the Government of Kerala herely
re-appoint  Srl N, P. Rawindran, Advotate,
Athyampur, Kathangad P, O,  Kasaragod w
Notary lor a further period of five yoars with effect
from #-2-200% 1 the wrea comprising Hosdurg Taluk
in the Revenue 1strict ol Kasaragod with Kegister
Nes, H2000/KAZD,

By arder of the Gavernor,
Hy 8. LETPINATHAN,
g Yisraien.



